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DISTRICT : SONITPUR
COURT OF DISTRICT JUDGE, SONITPUR AT TEZPUR

TS(M) Case No. 152 of 2022.

Md. Fakkar Uddin, petitioner No.1 and Mrs. Fiza Begum, petitioner
No.2

Sl. No.
of

Order
Date

order
Signature

09-03-23 This is an application filed by both Retitionerl

No.1 and 2 Md. Fakkar Uddin and Mrs. Fiza Begum

respectively, praying for a decree of divorce by mutual

consent uls 28 of Special Marriage Act, 1954.

As averred in the petition, the marriage between

petitioner No. 1 and 2 Md. Fakkar Uddin and Mrs. Fiza

Begum respectively was registered under Section 5 of

Special Marriage Act, 1954 on 23-11-2020 before the

Marriage Officer, Dhekiajuli, Sonitpur, Assam vide

Marriage Certificate No. 85 dated 23-t7-2020 and both

are living separately at their respective houses and they

have decided to live together after ceremonial

marriage. However, the petitioners never lived together

as husband and wife under the same roof. Their

marriage has not been consummated as yet as they

were staying apart from each other more than one year

since the date of solemnization of marriage under the

Special Marriage Act, 1954. Therefore, they decided to



(C.B.Gogoi)
District Judge,

Sonitpur:Tezpur

move the present application seeking decree of divorce

by mutual consent. It is also stated that the petitioners

have no demand of money or any articres from each

other. The above stated facts have also been reiterated

in their joint evidence-on-affidavit as well.

Having taken into consideration the fact that the
relation between the parties reached the point of no

return and it will amount to cruelty to both sides. Since

both have mutually agreed to live separately without

any claim whatsoever without any preconditions, the

decree of divorce by mutual consent as sought by the
parties is hereby allowed.

Accordlngly, the registered marriage executed

on 23-11-2020 between the parties is hereby dissolved

by a decree of dissolution of marriage with mutual

consent.

Consequently, the Marriage Certificate being

No.85 dated 23-LL-2O20 (Ext. 1), issued by Marriage

Officer, Dhekiajuli, Sonitpur is hereby cancelled.

The Marriage Officer, Dhekiajuli, Sonitpur is
asked to cancel the same. Inform the Marriage officer,
Dhekiajuli, Soniptur accordingly.

The TS (M) Case No. 152 of 2022 is accordinqly

disposed off.

Let prepare a decree of divorce by mutual

nsent.


